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A R. C for Full-findged States

2653. SHR! HEM BARUA :
SHRI DHIRBSWAR
KALITA :
SHR! HEM RAJ :
SHRI M. MEGHRACHANDRA:
W the Minister of HOME AFFALRS
be pleased (0 stame :
(a) whether itis a fact that Adminis-
teative Reforms Commsion Study Team
hen recommendsd comtitytion of full-fledg-
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ed States of what are kmown as Union
Territories at present ; and

(b) if so, whether the demand of State-
hoed for Manipur would be considered ia
the light of this recommendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

Entry Restrictions in Naga Area of
Manipur

2654. SHRI HEM BARUA : Wilt
the Minister of HOME AFFAIRS be pieas-
ed to state :

(a) whether it is a fact that the Naga
areas of Manipur have been declared out
of boumds for people from the rest of
India ; and

(b) if se, what are the reasons for this
over all decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) . (a) aad
(b). In the interests of the safety and
security of India and in the public interest,
it was considered necessary to notify certain
areas of Manipur under section 3 of the
Criminal Law Amendment Act, 1961. A
copy of notification G. S. R. No. 1595
dated 29th August, 1968 issued in this con-
nection is laid on the Table of the House.
|Placed in Librory See¢ No. LT-2398/68).

Dispute Regarding Villages of Viada
Diyara, Moaghyr (Bihar)
2655. SHR]I ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minpister of HOMEk AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 6846 on the 30th
August, 1968 regarding the Dispute in re-
gard to the Villages of Vinda Diyara,
Monghyr (Bibar) and state :

(a) whether Goverament bhave received
any reply from the State Government of
Bihar ; and

(d) if not the further action taken by
Government in this regard ?





